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: -APPELL'ATE CIVIL.

e

o Bejbre My Russell, Actmg G’lnef Justice,and Mr. Justice Aston.

DAYARAM JAGJIVAN (OR1GINAL PLAINTIFF), APPELLANT, ». GORDHAN- -

DAS DAYARAM AND OTHERS (ORIGINAL DEMNDAMS) RESPONDENTS* o

- Suits Valuation At (VIIof 1887), sections 8 and 11—C'omt - Fees Act
(VII of 1870); section 7, paras IV, V, VI, IX and X, clause (d)—Suit for a

" declaration with consequential relief—Valuation Sor the pm 'pose qf'jumsdw-
twn and for the ﬁscal pur_pose of Court fees ‘

= Though the valuation of sults for the purpose of ]unsdwtlon is dlstmct from
their valuation for the fiscal purpose of Court fees, still section 8 of the Suits

Valua.tlon Act (VII of 1887) provides that when in suits other than those xeferred

to in the Courb Fees' Act (VIL of 1870), section 7, paras s vi, ix and x,
" clause (d), ad valorem Court fees are payable, the value as determinable for the

- computation of Court fees and the value for the purposes of- ]urlsdxctlon shall -

be the same,

‘ "Per Russerr, Ag. C. J.:—The words “as determinable ” in sectxbn 8of
\ the Suits Valuation Aet (VII of 1487) mean, as determinable by the Comt
: 'Whlch has to try the case.

*Per AsTON, J. :—Section 4 of the Suits Valuation Act (VII of-1887) seems

_ to indicate that the principle adopted by the legislature for valuing a

- suit, mentioned in Schedule 1T, Article 17, of the Court Fees Act (VII of 1870),

- which relates to land or an intérest!in land, is that the value of such a suit for
- purposes of jurisdiction shall be governed by the value of the land or 1nterest
m land. -

-

lt being nowhere enacted in the Act that where such value is not determmed

by rules made under section 3, the valueshall be such as the plaintiff chooses |
" to adopt, the value mustbe (where disputed) determined by judicial decision in -

the suit, such determination being subject to the provisions of section 11 of the
Suits Valuatlon Act (VII of 1887).

.. APPEAL from an order passed by Gulabdas La,ldas, Actmg First

Class Subordinate Judge of Théns, returning the plaint for presen-
" tation to proper Court, in regular suit No. 88 of 1905, '
Defendant 1, Gordhandas Dayaram, brought a suit, No, 17520
-~ of 1900, in the Bombay Court of Small Causes against Moti-
Jagjivan and Company and obtained & deciee, For the purpose
of execution, the decree was transferred to the Court of the Second
“Class Subordinate Judge of Dahanu and certain landshaving been

*.Appea[;ﬁo, Lof 1906 from orders :

*
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attached the plaintiff apphed fm the remov al of the attachment
bus bis application was rejected and the properties were sold in
.execution and were purchased by one Chintaman Bhagvan, The
- plaintiff, thereupon, brought the present suit in the Court of the
First Class Subordinate J udge of Thina aga,inst'three défendanﬁs,
namely, Gordhandas Dayaram, Damodar Vithoba and Chinta-.
man Bhagvan, for a declaration that the lands, which were situate
within thelocal jurisdiction of the Second Class Subordinate Jud gé
of Dahanu, were poﬁ liable to-be attached and. sold in execution. 7
'The plaintiff claimed further the reliefs, namely, () the lands were .
the property of a Saddvart on the foot of the FPyavasthdpatra,
dated the 13th July 1896, (&) the plaintiff had become its owner
from the date ‘of his.purchase for the purposes of the Saddvart;’
and (c) defendant 3 should be declared as not entitled to its
possession. The ‘plaint was stamped with a Court-fee stamp of
Rs. 10 and in para 9 stated that the claim was to be restored to )

" possession, and that, as the actuél value of the lands was more than -

Rs. 5,00, the svit was instituted in the Court of the FirstClass:'
Subordinate Judge. .

E jT'hé defendants -answered that the plaint was not- adequately ’

" ‘stamped, being engrossed on a Court-fee stamp of Rs. 10, that ’-

the value of the lands being less than Rs. 5 000, the proper Courb
to entertain the suit was that of the Second Class Subprdinate h
Judge of Dahanu, that the: value a]leged in para 9 of the plaint .

., .was too high and was wrongly enhanced to annoy and harass the

~defendants- by dragging . them.from Dahanu to ‘the Court of the °
" -First-Class Subordinate. Judcre of Théna and that the lands had )
been actually put into the possession of defendant 3. )

"The_ First Olass ‘Stubordinate Judge found that the cIalm Wwas
not properly valued and. that his Court had no jurisdiction to

. ventertam the suit as the value of the subject-matter-was less than
"Rs. 5,000; - He, therefore, passed an order directing that the plamt '

be returned to the plaintiff for presentatmn to the propet Court
Agamst the sald order the plmntlff appealed

J udge was wrong in holdmg that he had no _]urlsdlctlon to entertmn »
‘the suit, As First CIass Subordinate Judge he had concurt ent
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: .juri'sdiction with the Second  Class Subordinate Judge ih;the, 106
whole District under the- Bombay. Civil Courts’ Act. Section 15 " Davazan
1;of the Civil Procedure Code does not take away his jurisdiction. s ina
That section is a rule of procedure a,nd not of Jumsdlctlon Nm’ﬂz
'Lal ve Mazhar Husain®,

- As regards declaratory suits, questlons of Jurlsdlctlon are
governed by the statements in the plaint and not by the plea in-
- defence: Jag Lal v. Har Narain Singh®. In declaratory suits
_“with consequential reliefs, Courts have no jurisdiction to .decline
to accept the valuation given in the plaint: Chinnammal V.
* Madarsa Rowther®, We have not exaggerated the value of the
~lands and it should be accepted as correct : ‘Makabir Singh v.

Be]mm Lal®), Lakshman Bhatkar v. Babaji Bhatkar®.

o,
GoBDUANDAS,

- P B Shingne appeared for the respondents (defendants) —The
valuation of a suit for the purposes of the Court-fees is not always
the same as the valuation for the purposes of jurisdiction. Suits

" “Valuation Act is clear on the point. -

It is open to the defendant to contest and to the Court to con-;
~sider ‘'whether the valuation made by the plmntlﬁ' is correct:.
Boidya Nath Adya v. MaMun Lal Adya®. - S '

The decisions relied on do not lay down that the valuation by.
the plaintiff for  the purpo,sesv of jurisdiction can ~never . be
- questioned, . Moreover, the decisions - passed before the Suits

Valuation 'Act came into force are to.be cantiously followed,

Section 11 of the Suits Valuation Act distinctly contemplates1
_that the valuation made by the plaintiff can be questioned and

Courts of Law will be invited to determine whether the valuation

is correct or not: Nidki Lal v. Mazhar H usasn®,

‘RUSSELL, AG. C. J.:—Before discussing the ‘somewhat dlﬂicult
question of law herein it is necessary to glve an outlme of the
material facts. C

This is an appeal from the order of the Fn st Class Subordmate
Judge of Théna, whereby he directed the plaint..to be returned

. () (1884) 7 AlL 230, R (4 (1801) 13 AL 320,
@ (1888) 10AIL524, ~ . ) (1883 8 Bom.Bl,
v (3) (1903) 27 Mad. 480, . (® (1890)17 Cal. 680, . .
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to the plaintift for presentation to the proper Court masmuch as
the lands in question were not of the value of Rs. 5,000 and there-
fore his Court at Théna had no jurisdiction to try the suit. -

The plaintiff Dayaram Jagjivan sued the three detenda,nts .
(1) Gordbandas Dayaram, (2) Damodar Vithoba and (3) Chinta- -
man Bhagwan for the relief hereinafter set forth, Defendant 1-

" had gob a decree No. 17520 of 1900 in the Bombay Small Causes”

Court against the” Bombay firm of Moti Jagjiwan and Company

for a certain sum. In execution of that decree which was

transferred to the Second Class Subordinate Judge’s Court at’
Dahénu the said defendant caused the lands in question to be.-

- attached. They are situate at Kanadu near Kalgaon in the.

tdluka of Umbergaon within the jurisdictiod of the sald Second

.
The plaint was stamped with a court-fee of Rs, 10 and the :
value of the claim stated thereinis Rs. 180, Para 9 of the plamt
says that the plaintiff’s claim is to be restored to possession and
that as the value of the land is more than Rs. 5,000 the suit is -
“brought in the said Court at Théna. :

The reliefs sought by the plaintiff are thus summarxzed in the

. Judgmenh of the lower appellate Court :—

(@) That it be declared that the plamt property " as per list to. plalnt is
Sadavart property on the foot of the Vyavasthapatra dated 13th July 1896, -

-(3) That the plaintiff has besome its owner from the &ate of its purchase

 for the Sadavart purpose (sic). ) . -

(¢) That defendaut 3 should be declared not entltled to possession.

No copy or translation of the plaint, however, has been furnish-
ed to us, and (as I have had to do on many previous occasions)

T protest against this Court being asked to decide on quesbzons

when proper materials are not placed before us.
Issues 1 and 2 were the only ones decided,
- (1) Whether the plamb is not properly valued ?

B 7(2) Whether this Court has jurisdiction to try this suit ?

It was assumed in the argument before us that consequential
relief was not claimed. Mr. Shingne for the defendants expressly
stated that he would assume that, In our opinion however that

.«
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assumption is wrong. See.the following cases.. Ram Prasad v.

Sukh Dai® and Almed Mirza Sakel v. Thomas® where Jalaluddin

. Makomed v. Shokorullah® was followed. In the former of these

cases the plaintiff asked that the property “might be protected -
. from sale,” in the latter a declaration was sought that the pro-

perty belonged to the plaintiff, In this case para 9 of the plaint
".: and prayer () of the plaint are undistinguishable. from those
~ cases. The cases above quoted show that an ad valorem duty as
~ prescribed by Schedule I of the Court-Fees Act of 1870 was pay-
able on the plaint, See also Purvalibai v, Vishvanath®,

It has no doubt been held that the valuation -of suits for the
purpose of jurisdiction is perfectly distinct from their valuation
for the fiscal purpose of court-fees and therefore Court Fees Acts,
which are fiscal enactnrents, are not to be resorted to for constru-

ing enactments which fix the valuation of suits for the purpose
~ of determining jurisdiction: Dayachand Nemchand v. Hemehand
" Diaramchand®, Still section 8 of the Suits Valuation Aect, VII
- of 1887, provides that where in suits other than those referred to

in the Court-Fees Act, 1870, section 7, paras v, vi and ix, and

~ para x, clause (d) (i.c., suits for possession of lands and houses, .

for pre-emption, toredeem and foreclose a mortgage, and for
specific performance of an award) court-fees are payable ad valo-

. rem under the Court-Fees' Act, 1870, the value as determinable -
for the computation of court-fees and the value for the purposes -

of jurisdiction shall be the same. ‘A suit for a declaration with

consequential relief falls under paraiv (c) of section 7 of the -

Court-Fees Act and so it is a suit “ other than ” those referred to

in paras v, vi, ix and x (d) of thatwsection. Again, the words.

in section 8 of the Suits Valuation Act “as determinable ” are
- important : ¢ determinable ” by whom ? Surely by the Court who
has to try the case. For, whether or not a suit has been properly
valued is a preliminary question which ought to be disposed of
before the case goes to trial : Jogtara Dassee v. Makomed Moba-
ruck® ; sce also Bai Meherbai v. Maganchand,® \

(1) (1880) 2 AllL 720, o @ (1904) 29 Bom. 207,

(2 (1886) 13 Cal, 162, o (» (1880) 4 Bom. 515.
(3 (1874)15 B, L. R, App. 1. - (@ (1882) 8 Cal, 975,

v ) () (1904) 29 Bom, 229,
B 1314—4 o
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1506. “ Further, section 11 of the Suits;Valuation Act expressly author-
Davamax  jsesan appellate Court to entertain objections to the over or-
Gonpmavpas, under valuation of suits for the purpose of jurisdiction under the-
‘ conditions therein laid down : a provision which would have‘ijeen
useless if the Oourt of first - instance had not had the power to
decide the question.

As regards’the cases ated in argument before us, Batdya Nath..
A4dya~v. Makkan Lal Adya™, the following passage is applicable.
to this case. ¢ The Court-Fees Act (section 7, clause-4) provides -
that for the purpose of determining the amount of' court-fee
payable, the value of certain classes of suits should be taken to
be the amount at which the plaintiff values the relief sought.
But we do not think the Legislature ever intended to leave it to -
the plaintiff to choose the Court in which he should bring his suit
for possession or partition of property by assigning an arbitrary

_value to the subject-matter of the suit. The previsions of the -
Suits Valuation ‘Act (Act VIT of 1887, sections 7, 8 and 11)
clearly indicate that that is not the intention of the Legislature.
The present case does not come within any of the classes of cases

" in which; according to 'that Act, the court-fee valuation and
valuation for purposes of jurisdiction are declared to be-identical,

In the absence of any rules made under the last-mentioned-
Act, we think the correct rule to follow is that indicated

“dn the observation of Garth, C. J., in Kirty Churn Mitter v.
Aunath Nath Deb®, that for purposes of jurisdiction in partition
suits we should be gutded by the value of the property in
suit.”

The plaintiff has not assalled the conclusion of fact come to by
the learned First Class Subordinate Judge at Th4na and appavent-
ly his sole reason for raising the point as here is suggested in-
convenience in having the case tried in the Dé,ha,nu Court in
getting the attendance of witnesses and the productlon of books,
&c., there,

. We therefore conﬁrm the order of the lower Oourt and dlSInlSS
‘ this appeal with costs,

@) (1890) 17, Cal. 650 ot p.683. (@ (1882) 8Cal. 757,
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‘ ASTON, ~—The declslon in D/wn(lo v. Gowul\l) ghows, that thls.
‘suit must be treated as one falling under Schedule 1I, article 17,.

» clause 1 of the Court-Fees Act, VII of 1870,

-~ Section 3 of the Suits Valuation Act VII of 1887 pxovxdes that

," “ (1) The Local Government may, with the previous sanction -of
- the Governor General in Council, make rules for determining the
, value of land for purposes of _]umsdlctlon in the suits mentioned

- in the Court-Fees Act, 1870 section 7 pamgraphs v and vi, and ;

. .paraorraph x, clause (d).

Lo (2) The rulesmay determine the value of any class of land,"
-or of any interest in land, in the whole or any part of a -

- local area, and may prescnbc different values for dlﬂ‘erenf places
" ‘within the same local area.’

* At the hearing both sides were agreed that the Loeal Govern-
) ment have not made the rules contemplated in section 3.

For the appellant-plaintiff it was contended by Mr. Pilgaumkar
‘that it was therefore open to' plaintiff to adopt any value he

pleases for the purpose of jurisdiction and Climuammal v. -

Madarsa Rowther® was relied on in support of this contention.

- Mr. Shingne fot respondent relied upon Boidya Nath.v. Mokhan -

. Lal® as showing that the Calcutta High Court have expressed a
contrary opinion,

" In Lakshman v. Baba;z“") decided in 1883 it before the Suits -
© Valuation Act, VILof 1887, it was broadly laid down that “what’

. primd facie determines the jurisdiction is the claim, or subject-
“matter of the claim, as estimated by the plaintiff.” But in that
case West, J.,also said : “ An exaggerated claim thus brought for
the purpose of getting o trial in a different Court from the onc
" intended by the legislature is substantially a fraud upon the law,
and must be rejected, whether it arises from mere recklessness or

frow an artful design_to get the adJudlcatlon of one Judge instead

of that of another,”

_There is no express provision n the Suits Valuation Act
makmg the valuatmn for the pulposes of jurisdiction primd facic

(M (188) 9 Bom. 20, © (®+(1590) 17 Cal. 6804
@) (1903) 27 Mad, 480, - . . @) (1€83) 8 Dom. 31,
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deteriminable. by the plamtl{f in any suit which can be valued ‘
lower for the computatlon of court-fees.

On the other hand section 4 of the Suits Valuatlon Act seems”-
to me to indicate that the principle adopted by the legislature for
valuing a suit mentioned in Schedule II, article 17, which relates
to-land or an interest i in land is that the value of such a suit for

. purposes of Jurlsdlctlon shall be governed by the value of the

- 1306,
Ocloler 10,

Jdand or interest in land._

It being nowhere enacted in the Act that where such value is-
not determined by rules made under section 3, the value shall be
such as the plaintiff chooses to adopt, I am of opinion that the
value must be (where disputed) determined by judicial decision
in the suit, such determination being subject to the provisions of
section 11 of the Suits Valuation Act, VII of 1887,

1 would therefore confirm the .order of the lower Court and
dismiss this appeal with costs. - - = -

- Decree confirmed. -
' G, B. R.

APPEL]‘;ATE OTVIL.

. Before Mr. Justice Aston and Mr. Justice Eeaton.

SHIVRAM KONDO KULKARNI (ORIGINAL DEFENDANT), APPLLLANT, .
KRISHNABAI gom KASHINATH WAMAN AND AKOTHER (ORIGINAL
PraiNTirFs), RESPONDENTS. *

Indian . Majority Act (IX ofl 75), section J—Gumdmn—Mmm-—OrtZer_
making appointment of quardian—Certificate of guardianship not wsued—
Act XX of 1864t—Period of minority. -

Where a person obtains an order for a certificate of guardianship of a minor .
under the provisions of Act XX of 1864, tho minor is deemed to have attained his
majority when he shall have completed his age of 21 years by virtue of section 3
of the Indian Majority Aot (IX of 1875). It is- not necessary for the
purposes of the section that any formal certificato of guardlanshlp in p\nsuanoe '
of such order should be obtained. '

) * Appeal No, 5 of 1906 from order.
t 'This Act was ropenled as-to the whole thereof by Act VIII of 1890, [1&(1 ]



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 

